GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 95
TO BE ANSWERED ON 04.12.2023

Installation of Flue Gas De-sulfurisation System
95. DR. VISHNU PRASAD M.K.:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether the Government is aware about the limited progress in the installation of Flue
Gas Desulfurisation (FGD) systems in coal-fired power plants to control sulphur dioxide
emissions;

(b) if so, the steps taken to ensure compliance with the emission norms and accelerate the
adoption of pollution control measures, such as FGD systems;

(c) whether the Government is taking steps to strengthen the regulatory framework and
improve on-ground inspections to address the dilution of emission norms; and

(d) if so, the details thereof and if not, the reasons therefor?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI ASHWINI KUMAR CHOUBEY)

(a) & (b): Ministry of Environment, Forest and Climate Change vide notification dated
07.12.2015 stipulated norms for sulphur dioxide (SO2) emission apart from other pollutants
for coal-fired thermal power plants.

The implementation of the emission norms, requiring installation of Flue-Gas
Desulphurisation (FGD) technology, got delayed due to various techno-economic constraints
faced by thermal power plants and further affected by the impact of COVID-19 pandemic.
Considering these constraints, the Central Government initially decided for phased
implementation of FGDs with maximum timelines up to December 2022, and later vide
notifications vide dated 31.03.2021 and 05.09.2022 granted further extension of time limit for
implementation of the new emission norms for SO> parameter up to December 2024,
December 2025 and December 2026 for Category A, B and C plants, respectively, based on
plant’s location (Annexure-I: Notification dated 05.09.2022).

Status of installation of FGD in coal-fired thermal power plants up to November 2023
is enclosed, which is also available on Central Electricity Authority’s (CEA) website for
information of the stakeholders and public (Annexure-II).



In order to ensure compliance with the new emission norms and accelerate the
adoption of pollution control measures, the notification dated 05.09.2022 prescribes for
imposition of environmental compensation on non-compliant coal-fired thermal power plants.

(¢) & (d): The respective State Pollution Control Boards (SPCBs)/ Pollution Control
Committees (PCCs) issue the Consent to Operate under the provisions of Air (Prevention and
Control of Air Pollution) Act, 1981 and Water (Prevention and Control of Pollution) Act,
1974 to oversee the compliance of emissions/effluent standards. SPCBs/PCCs carry out
physical monitoring of industries from time to time and take action against the violators
under the provision of the Water and Air Acts. Further, Online Continuous Emission and
Effluent Monitoring Systems (OCEMS) have been installed in 17 categories of highly
polluting industries, including thermal power plants, for 24x7 monitoring of compliance of
environmental parameters.

skoskeosk skeskosk



et . .09 - 33004/99

REGD. No. D. L.-33004/99

.30, -2 Ue.-3.-05092022-238614
CG-DL-E-05092022-238614

JHTITIT

EXTRAORDINARY

AT [[—&TE 3—IT-TVL (i)

BT EIEE: B EIEIG]
PUBLISHED BY AUTHORITY

PART II—Section 3—Sub-section (i)

. 603
No. 603]

7% AT, arraTe, A= s, 2022/97% 14, 1944

NEW DELHI, MONDAY, SEPTEMBER 5, 2022/BHADRA 14, 1944

AT, a9 HE STHATg giEad| wAe
FfegET
¢ faeet, 5 fBame, 2022

wHL . 682(31).—Fwaa AT, TgTTOr (Fee) srfarfHaE, 1986 (1986 FT 29) #Y 9137 3, &I
6 =7 T 25 FIRT W& AfREAT FT TART Fd g0, TATET (H7e707) I, 1986 FT AT Herrew F4 & g
FAefertae fag gaT 8, s -

1. (1) = st 7 9fem qm g"i=e (S@v) e s FE, 2022 3
(2) T TSI | IAF WHT9A FT AT FAGT 20 |

2. TTEvor (Feen) Faw, 1986 it A=Y 1 F 9 9. 25 H, “*(i) arevft 17 F wa 97 RufErtaa
T ST, AT -

qreoft-1
F | W& HAATH/SHT AT % forg gwE-HaT AT | Ge & g gHrEar
T (Frg= = 2 areir ghrdan) | & g w1 $ sifow arda
SO, T | SO I wia | SO2 I=wA | SO IHwA
T e ¥ R
Frfiex rfiex
(1) (2) (3) (4) (5) (6) (7)
1. |9 F | T TG AT A0 A= H | 31 fRuaw, |31 REEy, [ 31 REew,

5951 GI/2022




2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

ATe STAHEAT ATl 9Tl T &6 | 2022 7% 2024 % 2022 TF

et it gfefar & e

_ _ 31 fREE,
2. |waia@ ;ﬁrwﬁﬁgﬁ%ﬂ‘r‘ﬁm 31 fwew, |31 fReeEw |31 REew, 2027 7

o 3 y

. “'S'SE;F T | o003 2025 7% 2025 7%

3. |vET |vEFdRa@FafEta At |31 fRuar, |31 fEe, |31 REEw
2024 9% 2026 = 2025 %

1 e 1 2011 F¥ ST F AFHT

2 e sgror fRarEor A grer wr-afrarfae

3. “(ii)” ¥ = 9y eferfed war sroe, srrfe -
(i) () AR 1 % = (6) # Tur-ffafEe artfe & 1F Rgw g ¥ forg aifue ardfra R 59
F, O FHAT g FArT wguer fRaEer 1 sl ity R st wr vE g9 g e g w
YT 9T G F [o10 Foae Teqa Fd HF 397 § SO, 3= & faw fxrdfier ¥ forg fAfafde
HThT T TIT FHTA T =T q51 BT
TR OF FAAT 9T Al 1 % e (4) # 2o-fafafie e & o5 g auey § -l
AT & A ST TEAT 8, I T=e $7 q9T § Sftea faega fi ofq 36 97 0,40 Fg i H
i giae ssafed BT s,

(ii)(@) ATt 1 3% =49 (7) ¥ gar-RAfafEe arfe & o fe @ ¥ foro it ard g g
T 9T 2 F oI a=ae eqd 7 1 297 § SO, It & e BAfafEe et £ g1 2
F¥ 30T TE 200

T U H@EET 97 Aroft 1 ¥ =9 (5) ¥ mun-ffaty afrg & s g a=may § o AR
A § AR S AT 8, 3% T S g7 F S faega # 97 g967E 9% 0.40 wUC AT 3T H
TTELT AT IedTd (AT ST,

4. “(iiiy” & = wx Fafeafa war smoe, s

“(iii) AT 1 ¥ = (4) i =9 (5) # mrr-fAfafEe arfre F warq faw T @9 A ardrr e
Ha5t 97 qrevii-2 # fafafde =30 F sqaw, i g ssufa B smo, sai--

qrefi-2
AHT-EHET F AT AATITET AT TaTEe i (9t TS sifEa fEEm)
0-180 &= 0.20
181-365 a7 0.30
366 T3 3 38 o 0.40”

[T . F-1501 7!40/2007—@'&37&7{]
LY T TTATE, A9T Ff=a




[FTT I—a=vE 3(i)) AT AT LT - AATATLOT 2]

froqur ; et fRrw, ST ¥ OISO, FETLTO, AT 1, @ 3, IS (i) H HEATH FA. 844(3), qrrE 19 F9497,
1986 ZTT THIIT U wr & she IaFT sifaw dorga sfdeEET TegiE anan{. 143(3), aréa 22
wTFLT, 2022 g AT T |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 5th September, 2022

G.S.R. 682(E).—In exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely:—

1. (1) These rules may be called the Environment (Protection) Second Amendment Rules, 2022.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule — I, in serial number 25 for “* (i) Table 1” the following
shall be substituted, namely: -

Table-1
SI. |Category|Location/area Timelines for compliance Last date for retirement 01
No. (Non-retiring units) units for exemption from
compliance
parameters |SO,emissions[parameters SO; emissions
other than SO, other than SO,
emissions emissions
] @ 3) “) ) (6) ()
1 [Category [With 10 km radius of |Upto31™ Up to 317 Up to 317
A National Capital Region or [December 2022 |December IDecember 2022
cities having million plus 2024
population'. i "
2 |[Category [With 10 km radius of |Upto31¥ Up to 31% Up to 31 Lpdoi
B Critically Polluted Areas’ or |December 2023 |December December 2025 L e
A a3 2027
[Non-attainment cities 2025
3 |Category [Other than those included in |[Up to 31" Upto31®  |Upto31™
C category A and B December 2024  |December IDecember 2025
2026

" As per 2011 census of India.

? as defined by CPCB.
3. For “* (ii)” the following shall be substituted, namely: -

‘(i) (a) The thermal power plant declared to retire before the date as specified in column (6) of Table-I shall not be
required to meet the specified norms for parameters other than SO, emissions in case such plants submit an
undertaking to CPCB and CEA for exemption on ground of retirement of such plant:

Provided that such plants shall be levied environment compensation from the dates as specified in column (4) of table
1, at the rate of rupees 0.40 per unit electricity generated in case their operation is continued beyond the date as
specified in the undertaking;

(ii) (b) The thermal power plant declared to retire before the date as specified in column (7) of Table-I shall not be
required to meet the specified norms for SO, emissions in case such plants submit an undertaking to CPCB and CEA
for exemption on ground of retirement of such plant:

Provided that such plants shall be levied environment compensation from the dates as specified in column (5) of table
—1, at the rate of rupees 0.40 per unit electricity generated in case their operation is continued beyond the date as
specified in the undertaking;’
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4. For ** (i11)” the following shall be substituted, namely: -

“(iii) there shall be levied environment compensation on the non-retiring thermal power plants, after the date as
specified in column (4) and (5) of Table-I, as per the rates specified in the Table-1I, namely: -

Table-11
Non-Compliant operation beyond the Timeline Environmental Compensation (Rs. per unit electricity
generated)
0-180 days 0.20
181-365 days 0.30
366 days and beyond 0.40”

[F. No. Q-15017/40/2007-CPW]
NARESH PAL GANGWAR, Addl. Secy.

Note : The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i)
vide number S.0. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 143(E),
dated the 22nd February, 2022.
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Annexure - II referred in reply to part (a) &(b) of the Lok Sabha Unstarred Question No. 95 due for answer on 04.12.2023
regarding ‘Installation of Flue Gas De-sulfurisation System’ raised by Dr. Vishnu Prasad M.K., Hon’ble M. P.

Status of Installation of FGD in Coal — fired Thermal Power Plants

S.N | Sector | Tot | CF | Claims Retir | Feasibili | Feasibili | Feasibili | Tender NIT | Bid Bid FGD
0. al BC | SO2 ed ty Study | ty Study | ty Study | specificat | Issue | opene | Award | install
(No complian not started | complet |ion made | d d ed ed
. of ce started ed
Uni
ts)
1. Central | 168 | 4 0 3 0 2 0 0 6 11 133 9
2. State 221 |7 0 7 0 11 38 16 72 22 48 0
3. Private | 211 |42 |6 0 2 24 16 13 18 29 46 15
Total 600 |53 |6 10 2 37 54 29 96 62 227 24




